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The 16" July 2024
No.9/C.B.I-80-03/2024 HP-7903—In exercise of the powers conferred under
section-6 of the Delhi Police Establishment Act, 1946 (Act 25 of 1946), the Governor of

Bihar is pleased to accord his consent to exercise of powers and jurisdiction to the whole of
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Bihar and other places related to the Case to the members of Delhi Special Police
Establishment to investigate/supervise and inquire into the FIR No. 25/24, registered at
Madhubani Police Station under Purnia District, Bihar, under sections 120B r/w Section
420, 419, 409, 406 and 201 of the IPC and Section 13(2) r/w 13(1)(a) of the Prevention of
Corruption Act, 1988, which relates to irregularities in NEET (UG) 2024 examination held on
5th May 2024.

By order of the Governor of Bihar,
Pranav Kumar,
Secretary to Government.
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